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MAHARASHTRA SEAMLESS LIMITED P

(D.P. JINDAL GROUP COMPANY) .
Registerad Office.: Pipe Nagar, Village - Sukeli, N.H.17, B.K.G. Road, HDFC Asset Management Company Limited

PolicyBazaar raises

° ° ° . : .
: g A Joint Venture with Standard Life Investments
Taluka-Roha, Distt, Raigad - 402126, Maharashtra; CIN: L99999MH1988PLC080545 )
Ove r $ 200 I I I I I I Io n I n Tel.: 02194-238511; E-mail: secretariali@mahaseam.com; Website: www. jindal.com CIN: U65991MH1999PLC123027
NOTICE Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 ¢ Toll Free Nos: 1800-3010-6767 / 1800-419-7676
0 Ba n - e ro U n TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR EDUCATION Fax: 022 22821144 « e-mail: cliser@hdfcfund.com ¢ Visit us at: www.hdfcfund.com
& PROTECTION FUND
This Motice is published pursuant to the provisions of the Companies Act, 2013 read with the Investor NOTICE
FE BUREAU ETeChAce Started Education and Protaction Fund Authﬂnly I:.I"-"-G'Cﬂ"l.ll"ltiﬂg._ l‘!'LU'ﬂH, Transfer and RE[LIﬁd] Rules, 2016 |:"th'-."".. RU'ESE] Launch of Plan under HDFC Fixed Maturity Plans - Series 41

New Delhi, June 25 notified by the Ministry of Corporate Affairs, as amended.

The Rules, interalia, provide for transfer of all shares in respect of which dividend has not been paid or

PaisaBazaar.com, an NOTICE is hereby given that the New Fund Offer (NFO) of the following Plan under HDFC Fixed Maturity

ETECHACES-RUN online financial claimed by the shareholders for seven consecutive years to the Investor Education and Protection Fund _Plans - Series 41 (a close-ended income scheme), will open and close for subscription as under:
INSURTECH BRAND Policy- marketplace for IILEF'F] ie1 U}E: l:g the Ehenl:ral Ememm&TlJuﬂ:mr;Iingly. tl;_ne EompaE;:aﬁ Eent indiw:"dug cmmmu?cg‘llun to | Name of Plan NFO Opening Date NFO Closing Date
: : : those shareholders whose shares are liable to be transferred to | under the said Rules at their latest [ I '
1],31,?51?2; ?r?ggglessegiﬁzgztfnze%(z Invepsrtor352:sa?:2|§r;zmg available address. Thr:t Cu:nr'!'lpan'_-.r hasnalsn uploaded the details of such shar&hnld;rs and shgrcs due fior l HDFC FMP 1122D JU|y 2018l (1) . JU|y 03, 2918 . JU|y 03, 2018 I
led by venture capital fund ' transfer to IEPF on its website at www jindal.com. Shareholders are requested to verify the details of shares Investorg may note that the units of the qbove-mentloned Plan will be listed on the Stock Exchange(s)
R ln R ) e liable to be transferred to IEPF, as mennoned in the Scheme Information Document where they can purchase / sell units on a
Shareholders are requested to note that in case the dividend(s) are not claimed by 15th October, continuous basis.

with participation from exist-

. . . . . 2018, th ity sh i t of which the dividend i laimed, shall be t ferred
ing investors including SoftBankInvestmentAdvisers, SUNIES OEMINY EEWOLE) M ROEREGE DLW BOEICINILE] TRAGTTTUChor. 1 ki

to IEPF without any further notice to the shareholders and no claim shall lie against the Company in

For HDFC Asset Management Company Limited

InfoEdge. ~ said, “We believe that the respect of the equity share(s) so transferred. Place : Mumbai Sd/-
PolécyBaZ;all:lwaShfround A 0L TR market.corll— Shareholders may also note that both the unclaimed dividend and the shares transferred to IEPF, including Date : June 25, 2018 Chief Compliance Officer
2008 by Yashish Dahiya,Ava- tinues to remain massively all benefits accruing on such shares, if any, can be claimed back from the IEPF Authority after following the MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME

neesh Nirjar and Alok Bansal, under-developed and Policy- procedure prescribed under the Rules.

and providesa“go-tochannel” Bazaar, supported by Soft- RELATED DOCUMENTS CAREFULLY.

Where shares are held in physical form, the Company will issue duplicate share certificate(s) and transfer

.for Consumers t‘z Cofrglp:‘:lre Bankjs ca%)ital alzcld eccc)isi’st‘;m» the said shares to IEPF. Upon issue of such duplicate share certificate(s), the original share certificate(s)

msurance products, oftering  1s uniquely positioned to dra- will automatically stand cancelled. Where shares are held in demat form, the Company will give appropriate

themeasetobuyinstantlyand matically increase the adop- instructions in lh}:a- form of Corporate action to the Depositories to enable them to 1Fan ;er Ihge saidpsphafas to J I N DAL DRI LLING & IN DUSTRI ES LI M ITE D

helping them make informed tion of insurance products in the demat account of the IEPF Authority. (D.P. JINDAL GROUP COMPANY)

decisions. the country.” The Shareholders may further note that the details uploaded by the Company on its website should be Registered Office: Pipe Nagar, Village- Sukeli, N.H.17, B.K.G. Road,
PolicyBazaar.com says it In 2014, PolicyBazaar’s par- regarded and shall be deemed adequate notice in respect of issue of duplicate share certificate(s) by the Taluka-Roha, Distt. Haigadl-atDE’IEE, r'..ﬂahafaﬁhtra.: F'"_f LE?EE""_MH"E*EEE_LCEHEH

hosts over 100 million visitors ~ entcompany ETechAce started Company for the purpose of transfer of shares to IEPF pursuant to the Rules. Tel.: 02194-238511; E-mail: secretarial@|jindaldrilling.in; Website : www. jindal.com

yearly and records sales of PaisaBazaar.com, an online For any Clarification on the matter, please contact the Company at the Corporate office al Plot No. 30, NOTICE

nearly 300,000 transactionsa financial marketplace for Institutional Sector - 44, Gurgaon — 122 002 or email at secretarial@mahaseam.com or the Company's TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR EDUCATION

month. Currently, Policy- investmentand lending prod- F-tegis_trar ;nd Share Transfer Agent at .ﬂ.lankit..-'l.ssig nments I...imited {Unit = Maharashtra Seamless Limited), & PROTECTION FUND

Bazaar.comaccountsfornearly  ucts. Alankit Height, 1- E/ 13, Jhandewalan Extension, New Delhi - 110055, This Motice is published pursuant to the provisions of the Companies Act, 2013 read with the Investor

25% of India’s life cover, and As per Boston Consulting For MAHARASHTRA SEAMLESS LIMITED Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 (“the Rules”)

over 7% of India’s retail health ~ Group’s (BCG) estimates, digi- & T notified by the Ministry of Corporate Affairs, as amended.

business. It accounts for tal influence on insurance E;;?ianrz 5018 IN DA VP. & Company S The Rules, interalia, provide for transfer of all shares in respect of which dividend has not been paid or

. . 5 P. pany Secretary : ; :
roughly half of all internet- purchases will grow to 50% J 1l NLAS N L claimed by the shareholders for seven consecutive years to the Investor Education and Protection Fund

(IEPF) sat up by the Central Government. Accordingly, the Company has sent individual communication to
thozse shareholders whose shares are liable to be transferred to IEPF under the said Rules at their latest
available address. The Company has also uploaded the details of such shareholders and shares due for
transfer to IEPF on its website at www jindal.com, Shareholders are requested to verify the details of shares
liable 1o be transfarred 1o IEPF.

Shareholders are requested to note that in case the dividend(s) are not claimed by 5th October, 2018,
those equity share(s) in respect of which the dividend({s) remain unclaimed, shall be transferred to

basedinsurancepurchaseinthe forlife insurance and 75% for

country and is more than dou-  general insurance by 2020.

bling annually. The company This translates to nearly

hopes to achieve 10 million 1,20,000 crore of new insur-

transacting customersby2020.  ance premiums being digitally
Munish Varma, partnerat influenced by 2020.

FPOST OFFER ADVERTISEMENT FOR THE ATTENTION OF THE SHAREHOLDERS OF

-E-I'u-'la;I ID: @ keld. co.in IEPF without any further notice to the shareholders and no claim shall lie against the Company in
PUBLIC ANNOUNCEMENT www.kapashicommercial.com respect of the equity share(s) so transferred.

FOR THAIEF’:IE:LTEHTG: .:IE#E TfﬁElﬂ-‘q'Eﬂﬁﬁs oF e _ : S Shareholders may also note that both the unclaimed dividend and the shares transferred to IEPF, including
Corporate |dentification Mumber: UT42100L1991PLCO19292 Open Offer for acquisition of 2,60,000 Equity Shares of Kapashi Commercial Limited ("KCL"/ all benefits accruing on such shares, if any, can be claimed back from the IEPF Authority after following the
i ) B 8 ! “Target C *) by Mr. Mahendra Gulabdas Patel (“Acquirer 1”), Mr. Munjal Mahendra Patel : e

PURSUANT TO SEBI CIRCULAR NO.: SEBI'HO/MRD/DSA/CIR/IPI2016/110 SYLNE AL paTTy o SRR KN TR OB LRI Lo TN, AT T AR TR ey procedure prescribed under the Rules.
DATED OCTOBER 10, 2016 (“Acquirer 2") and Mrs. Shweta Samir Shah (“Acquirer 3") (collectively being the “Acquirers”).

Where shares are held in physical form, the Company will issue duplicate share certificate(s) and transfer
Registered Office; C/o-Kherali Lall & Sons, &0, Janpaih, Mew Deli-110001 ks ks P (s)

Tel, No.; + D1-9830554540 | Email: raj_kankaria@habmail com This Post Offer Advertisement is issued by Mark Corporate Adviscrs Private Limited ("Manager to the said shares to |IEPF. Upon issue of such duplicate share cerfificate(s), the onginal share certificate(s)
This Public Annauncement {"PA") is being issusd by Mrs, Sudha Kankana [Acquirer) wio Late the Offer”) on behalf of the Acquirers in connection with the Open Offer made by the Acquirers to will automatically stand cancelled. Where shares are held in demat form, the Company will give appropriate
Dily Chand Kankaria residing at 14, Ashoka Read, Kolkata - 700027, Wesl Bangal one of the acquire 2,60,000 Equity Shares of Face Value of ¥10 each (“Equity Shares”) of the Targat Company, instructions in the form of Corporate action to the Depositories to enable them to transfer the said shares to
mermibars of promaoters and promoter group of Arikant Indsa Limited (the =AIL", "Company™), reprasenting 26.00% of the Equity Share CapitalVoting Capital of the Target Company (“Offer”), in the demat account of the IEPF Authority.
g‘éﬂp{mg':%gﬂﬂgﬂgwﬁg1PEIlI]EI1IIS aighalﬂﬁﬁelpf;cgrndﬁﬁniz;ﬂnii:ﬁﬁsggl Ellrr:d::rr :g compliance with Regulation 18(12) of Securities and Exchange Board of India (Substantial F'.Equii.iiﬁl:ln The Shareholders may further note that the details uploaded by the Company on its website should be
EEE”HD_.-MH[';.,-DSA,-.:|'p_,:p_.g.]1;,-5 dated j’a.,ua,ﬁr 05 2017 and SEBI Circular Mo, of Shf'-:EE' and 'I:akec:.'ers} HEQ“'E_’“U”E- 2011 and amendments thereof [“SEBI ‘SAST: Regulations, regarded and shall be deemed adequale notice in respect of issue of duplicate share certificatel(s) by the
SEBIHOMRDIDSAICIRIPIZ017/27 dated March 27, 2017 ("SEBI Circular™) for the 2011"/"Regulations”]. The Detailed Public Statement with respect to the aforementioned offer was Company for the purpose of transfer of shares to IEPF pursuant to the Rules.
acquisition (heremnafter refered lo as the "Exit Offer”, "Offer”) of 84,620 fully paid-up aquity made on January 05, 2018 (Friday) in the following newspapers: For any Clarification on the matter, please contact the Company at the Corporate office at Plot No. 30,
fmm;urfaml'nﬁ}.ﬁm E':!,"'WSEH"?“FEE'"DM the public shareholders of the Company at a Newspapers | Language | Edition{s) Institutional Sector - 44, Gurgaon — 122 002 or email at secretarial@jindaldrilling.in or the Company's
DGR T XA STRE ETIONC) ot Exp iy SIm L Financial Express Enaglish All Editions Reqistrar and Share Transfer Agent at Alankit Assignmeants Limited (Unit — Jindal Drilling & Industries
it R e indi iti Limited), Alankit Height, 1- Ef 13, Jhand lan Extension, New Delhi - 110055
The Company s incorporated under the provisions of the Companies Act, 1956 as a public _Jansatta = Hindi All Editions imitad), Alankit Helght, - » nandéwalan Extension, New el = :
imited company dated Movember 7, 1984, The Registered Office of the Company is siuated at Mavshakti Marathi Mumbai Edition For JINDAL DREILLING & INDUSTRIES LTD.
Clo-Khergli Lall & Sons, 80, Janpath, Maw Delhi - 190001, The company was Ested at Delh ST — - —
Stock Exchange ("DSE”). The Company is nat daing any business since long and manages ils 1} Mame of the Target Company | : | Kapashi Commercial Limited Gurugram RAJEEV RANJAN
fixed expenses only from rental income. As on the date of PA, issued, subseribed and the paid up 2y IN The A e 1 M Meheis B i Pal e : 23th June, 2018 INDA Company Secretary
equity share capital of the Company is ¥ 49,95, 700\~ (Rupees Forty Nine Lakhs Ninety Five ) [Name of the Acquirers = | 1) Mr. Mahendra laulabdas Fate i Lot i NLAS N
Thausand Seven Hundred Only) divided into 4,99,570 fully paid up equity shares having face 2) Mr. Munjal Mahendra Patel : Acquirer 2
valua of ¥ 100- sach ("Equity Shares”, "Shares”). The Promoters and promater group 3) Mrs. Shweta Samir Shah . Acqguirer 3
{including Acquirar) holds 4,34 850 Equily Shares representing B7 06% of Equity Capital. The 3) MName of the Manager to the Offer| : | Mark Corporate Advisors Private Limited
balance 64,620 Equity Shares representing 12 94% of Equity Capital are held by the Public . | : i = == VISHVPHAB HA TRAD I NG LI M ITED
shareholders of the Company, The Shares of the Company was listed only in Delhi Stock 4} 'Mame of the Registrar to the Offer | :  Purva Sharegistry (India) Private Limited
Exchange ["DSE"). Consequent o derecognition of DSE vide SEBI Order Mo, i 0
.||'I'TMI'SHH:EEE”MRD?DSJ!L'M:D‘I|'E'|]1-Ir datad Jam..gar',r 23, 2017; the Company was moved bo i g Warden House, 340 J.J. Road, E'_QI'I:U”-E. Mumbai- 400008
the Dissamination Board (*DB") of the BSE Limited (“BSE"). a) Date of Opening of the Offer | : ' May 29, 2018 (Tuesday) Tel: +91- 022-23027900, Fax: +91-022-23077231
In terms: of SEBI Circutar, he scclusivaly lisied companiss sppearing on the dissamination i _Setbcr Glastre:of theeCler |~ Jdthe 1, 2018 Mondy) Email: cosec@vishvprabhatrading.com, Website: www.vishvprabhatrading.com
board are under an obligation o secure Bsting on a Natiorwide Stock Exchange(s) or 6] Date of Completion of Payment of Mot Applicable, as no shares were tendered in the

altematively, the promaters of such exclusively listed companies have the opfion of praviding Consideration and communication | :  Open Offer RECOMMENDATIONS OF THE COMMITTEE OF INDEPENDENT DIRECTORS ("IDC")

axit fo its pubds investors and required to submi the "plan of action” by Juna 30, 2017 to the

desiqnatsd stock exchangs (in presant case BSE). However. tha Company has not submitied of Rejection/Acceptance Recommendations of the IDC under Regulation 26(7) of SEBI (Substantial Acquisition of Sharas and Takeovers) Regulations,
“plan of action” within stiputated time. 71 Details of Acquisition: 2011 ("Takeover Regulations™) on the Open Offer by Mitesh Thakkar (“Acquirer 17) and Pramod & Ranka HUF (“Acquirer 27),
Subsequently, the Acquirer, one of the members of promaters and promoter group, has Sr. Baiures Proposed in the Is {Acquirer 1, and Acquirer 2 are collectively referred to as “Acquirers”) to the Equity Shareholders of Vishvprabha Trading Limited
exprassed his inlention o the Company to provide the exit opporunity fo the public Actua “UTL or the* " .
sharsholders. The Board of Directors in its meeting dated December 02, 2017, has approved 2 No. el nﬁ_-r ! : . el n ittt ol b i1|’:|:|u15]|l||:ln S TR o
plan of action 1o provide exit apparunity 1o the public shareholdars and sent the same to BSE 7.1.| Offer Price (in ) ¥51.50 (Rupees Fifty One |¥51.50 (Rupees Fifty One| 5. N. | Particular Report
ol Dl M I, T and Paieo Fifty only) per |and Paiso Fifty onty) per | | |7 Dals lne25,2018____
Lr-l prrtdip s DI, | eA-::qmrE: Ly aﬁfnmm rL[EI aen |Dn'3-‘. b, g ""a["‘: Equity Share (“Offer Equity Share (“Offer 2. | Name of the Target Company Vishvprabha Trading Limited
imited, SEBI registered Category - 1 Merchant Banker (SEBI Regisiration Numbe Price”) plus interest of | Price") plus interest of . = : — :
[NMODD012189) and empanelled &s an expert valuer on the panel of BSE, as Independant 7 7 3. Details of the Offer partaining TC The Offer is a mandatory offer for acquisition up to 63,700 Equity Shares
_ : il _ ey _ . F0.75 (calculated @ 10% | ¥0.75 (calculated @ 10% | CEAT .
Valuer ka datarmine the fair value of the Sharas and to carry oul the procass of Exit Offier. The Equit Eaulty | of the face value of As. 10 each representing in aggragate 26% of the
Acquirer now seeks bo acquire 64,620 Equity Shares of face value of T 10/- each reprasanting per annum) per quity per annum) per quity i total paid up and voting aquity share capital of the Target Company at a
12.94% of Equity Capital of the Company from the public shareholders of the Company Share for delay in Share for delay in | price of Rs. 25 (Rupees Twenty-Five only) per fully paid up Equity Share
Subsequant fo the complefion of the pracass, the Company shall make an spplication to BSE for payment beyond the payment beyond the = ;
remnaval of its name from 08 ol B5E. Scheduled Payment Date | Scheduled Payment Date | pa:.'al:lle_ in cash pursuant to Reguiaion 3(1) & 4 of SEBI (SAST)
This P& is being issuad in larms of SEBI Circular and published in "Financial Exprass” (A0 e, May 04, 2018, e, May 04, 2018. Regulations, 2011 .
Edlitians) - baing tha English National Dady, “Jansatta* - Hingi (All Ecitions) being the Regionai sl s e e R e FE i = . The Offer has been made pursuant to Memorandum of Understanding
Language newspaper of the regicn where the DSE was located. The Acguirer wil inform the o} g TG, A o, QLY and Share Purchase Agreement entered between Acquirers and Sellers
Puci Sharshoiders by way of @ noie in e same newspapers in wiich the present PAis | - | |7.3.| Aggregate number of Shares accepled| 2,60.000 Equity Shares” NI on Aprl 30, 2018 and May 05, 2018 respectively,
E“ﬂ';ﬂﬂﬁﬁ:‘ﬂi:;ﬂ J'E;;'FI';":-TEH:}'E;E'FE?ED“"” RIRE 7.4 Size of the Offer (Number of Equity 71,35,85,000 (including 4. | Name(s) of the Acquirers A Mitesh Thakkar
Intalligent Money Managers Private Limited vide cerlificate dated December 28, 2017 =nams MMpie- by Citer Brice: par intarest of X0.75 per Nl . | B B. Pramod G Ranka HUF
[Valuation Report") have issued a valuation reporl 1o determine the fair vahue of the Exquity Equity Share) Equity 5;13”3 amounting 5, | Name of the Mangerto the offer Fadex Securifies Limited
Shares of the Company. As pes the Valuation Report, the fair value per equity share of 7 10/- 1 _ | to ¥1,95,000) | 6. | Members of the Committee of Independent | 1. Awni Shroff (Chairperson)
each of the Company works outio ¥ 13.00 per share. Based on the Valuation Report, Acguireris 7.5. Shareholding of the Acquirars befor : ;
A _ x e . =lLa/ arenalding of the Acquirers Delorea Directors 2 Krishmna J Membe:
making an offer b acquire the Equity Shares from the public sharehalders at an Exit Prica of ¥ 12 Biibille dar aariat rishna Jain (Member)
{Rupees Thirtaan Only} ("Exit Price™) par Equity Share of face value of ¥ 18- each. The Exit i Nk Nil Nil 3. Mavneet Dammani (Member)
E;ﬁﬁ:ﬁ“:;deﬂﬂu’d”'gﬁj e Eﬁéﬂﬁ:”&;ﬂ'ﬂg}lﬁﬂ;ﬁl%ﬁg‘:ﬁhrﬁgﬁfﬁ; « % of Equity Share Capital NA NA | 7. |IDC Members relationship with the TC |IDC Members are Non-Executive and Independent directors. The 1D
available for mspeciion &1 the Registered Office of the Company during office hours from the [7.6. Shares acquired by way of Share ' {D'rfﬂmLEIE:ql['w EIT'MST owned, any other ME'T'MFE [ .
date of this PublicAnnouncement, Purchase Agreement (‘SPA') comtract relationship), it any A, Avni Shroff does not hold Equity Shares in the Target Company.
DETAILS OF THE ESCROWACCOUNT AND THE AMOUNT DEPOSITED THEREIN « Number 7 35 446 7 35 445 B. Krishna Jain does not hold any Equity Shares in the Target Company.
¥ + | 8 I t 1
under thi SEBI Circular, the Acquirer, Alahabad Bank (“Escrow Bank™) and the Indepandant |7.7. Shares Acquired by way of Open Offer Lompany. . -
Waluer have entered inta an escrow agreement dated March 8th, 2018, subsequent to which the = Number 2.60,000° Mil D.  They do not have any contact/ relationship with the Target
Acquirer has opened a "Cash Escrow Account” in the name and siyle a5 "Arihant India Limited- « % of Equity Share Capital 28.00%%* KA Company's other directors or
fund requirement in accordance with the provisions of the SEBI Circular with Allahabad Bank, Statement ('DPS') P : Independent Crectors ofthe Target E?mpaw ;
Branch: 57, Park Street. Kolkata-700016. The Escrow Amount will be used for the payment to s Mumber Mil Mil a. Trading in the Equity shares’ other | None of the 1DC members have traded in the Equity Shares of Target
the Public Sharsholdars who have validly tendered their Equity Shares in the Exit Offer and « % of Equity Share Capital Ml Mil | securities of the TC by IDC Members Company Preceding 12 months.
?FTI:;FE@TE;E;ILUSTTEIEP;?EFER * Price of the Shares acguired Mot Applicable Mot Applicable g, |IDC Members relationship with the | None of the members of the IDC have any contracts/ relationships with
ACTIVITY DATE DAY |7.9 | Post Offer Shareholding of No. % of Equity No. % of Equity . :Eg?{sﬁEfEEJI;{?;:[EEF[EE;?;ESﬁ::]z;reﬂsag:rvneﬂ the Acquirers
' i the Acquirers Shares | Share Capital Shares | Share Capital ' — - — : _ _ —
Ei:; EEEEE EE:::S SSTTEE ;51 35‘1 P':'.;Ih:':' JJ:';" i”:' :31: hm;y ™ sk E o 10. |Trading In the Equity shares/ other | The IDC Members have not traded in the Equity Shares / other securities
LAST DATE FOR PAYMENT OF CONSIDERATION FOR — : 9,95446" | 99.54% | 735446 | 73.54% | securities of the acquirer by IDC Members | of the Acquirers.
RAYMENT OF SHARES ACOUIRED UNDER EXIT OFFER July 27th, 2018/ Friday : 11. | Recommendation on the Open offer, as o | The member of the IDC believe that the open offer made to the
e e v e R e e e e e e b ool o'l il Iu_""l 0. Pre & Post Oiffer Shareh{:ﬂlding of Pre Offer Post Offer Pre Offer Post Offer wihether the offer s fair and reasonable shareholders of I'l"|5|'|'|l'|:|fﬂb|'|a Tl"ﬂ.'ljifl'; Limited at the price of Rs. 25 per
A lether inwiting the Public Shareholders to tender their Shares ("Offer Lefter") containing the the Public NN nall i Shans of Tare: el of RS, 10 cachi i fa: ol
necessary forms and detailed instructions for submitiing the application form will be dispatched 3 ' s b ey o) R = Lt
1o the Public Sharcholders, In case of non recaipt of the Lettar of Offer, such sharsholders of the * Number _ 2,684,554 4,554 264,554 | 284,554 reasonable and the open offer is in conformity with provision of SEBI
Company may downkead the same from Merchant Banker's website L., wasimoney.co.in. The = % of Equity Share Capital 26.46% 0.46% 26.46% 26.48% (SAST) Regulation 2011,
Acquirer has appointed ABS Consultant Pyt Lid. as the Registrar to the Exit Offer (RTA). The % : : : : - d 12 mm freasons for mmendation | IDC has aval Public annauUNcemen d Anril 18 th
Share(s) pursuant fo the Exit Offer will b ired bmit the d dF f o , , : Detailed Public Staterment dated May 08, 2018 and Draft Letter of Offer
arsis| pursuant o the Exi rwill be required to submit the duly completed Form o B) The Acquirers accepts full responsibility for the information contained in this Post Offar dated Mav 15. 2018 and Letter of d 18 2018, The I0C
Acceptanca cum acknowledgamant, along with necessary docurnants as may be spaciiad in Advertisement and also for the obligations under Regulations B0 Wdy 1., and Letter of Offer dated June 18, - 11
ihe Offar Letber, 1o the RTA al address Room No 99, Gth Floor, Stephen House, 4, B B D Bag z has ftaken into consideration the following for making its
[East] Kolkata - 700001, Tel. No: +91 33 2230 1043, E-mal: absconsuliant@vsni.net either by 9) A copy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited recommendations:
;ﬂ;‘fgﬂ‘w E"_h}_’ ’E'ﬁf“*“z" ?”5".5”?“%‘;; l“:;“."ad“a' 'rﬂ'rl""‘”'" ”:;:‘ ':'ET“E:; 10 E""”.!t‘ "Lﬂ and the Target Lompany. The Equity shares of TC are infreguently traded within the meaning of
cm"édalz"_:_rjul:f';ﬁ__'lr_:gm:?d_ﬂ”"r'; e e . Capitalized terms used in this advertisement, but not defined herein, shall have the same meanings explanation provided in requlations 2 (j) of Takeover Regulations.
PROCEDURE EOR SETTLEMENT assigned to such terms in the Letter of Offer dated May 16, 2018, » As per the Equity Share Valuation report dated on April 30, 2018 of
The payment for Equily Shares accepled undar the Exit Offer will be made within fifteen (15) Issued by Manager to the Offer: Vishwprabha Trading Limited given by Mahesh Madhkholkar
working days from the date -:-f_u:insure of E?;ﬂ Offer by Wy of pay crdnf.':!mfnan::l draft! MARK CORPORATE ADVISORS PRIVATE LIMITED (Membership No. 045305) partner of Madhkholkar Bhave Ghitale &
ETEE”‘:EFW ann;f_m;ir F-em'nﬁ rslgcht'nrg; mode: of fransfer. In case of joint holders, CIN: UB7190MH2008PTC 181996 Associates LLP, Chartered Accountants, having office at Unit No. 701
DAY IS Wil OE Mans Inineg nEme orimsnrs BT, ] i i o 2 [y
PROCEDURE FORACCORDING CONSENT TOREMAINAS SHAREHOLDERS 404/1. The Summit Business Bay, £ & WHR [T Fark Pramisae CrslL, Plot Mo, B3, Roac No. 1, MIDG
Public: Sharehalders who do not want to tender thair Equity Shares during the Exit Offer Period Sant Janabgi Hoad :E.e rvice Lana), Wagle Ind;atnal ArEE ThElI'IEI::.[W:I 200 E[:Zul. tgﬁ fair '.raFIur: of equity
and tha Exit Window Period and are willing b remain as sharaholder of the Company may submit Off W. E. Highway, Vile Parle (East), shares of Rs. 15.71 (Rupees Fifleen and Paise Seventy-Hve only) per
anundertaking annexed 1o the Ofar Letier, Mumbai-300 057 share.
DECLARATION BY ACQUIRER Tel. No.: +91 22 2612 3207 * The Offer Price of Rs.25 (Rupees Twenty-Five only) per shara is
The Acxyuirer u_nu:le:nalcr:s1mrsnn::_shalla-::qu_iretm Shamspfmcl’-“ummar-an::hcml:m.wm_naw mAR:K Fax Mo.: +91 22 2612 3208 higher than price calculated after considering the parameters as
;ﬂ;ﬁ’fﬂmg;iﬁ?;“ﬂiﬁ?:g;ﬁﬂ”&;;E‘nad'ﬁ';";lf;”&?:wﬁ]mﬁ";i:"jg‘s]t":'_?r?; Contact Person: Mr. Manish Gaur spacified under Regulation &(2) of Takeover Regulations
procedura for tendering fhe Shares durng Exit Window Perod shall be same except the E-Mail: {:penuﬂfzr@'markmrpﬂrateadmaws.cnm 13 Details of Indapendent Advisor (if any) None
payrant of consideration, which shall be relaased on a monthly basis e, within maximuem 15 SEBI Regn No.: INMOOOD12128 14. | Any other matters to be highlighted Mong
m: "gddm ':::.me- egﬁ o 'I,h 'dem ﬂl':?;;:ﬁngar mnmc:n 'i"'?.'m Shares have been valdly For and on behalf of the Acquirers Tothe best of our knowledge and belief, after making proper enguiry, the information contained in or accompanying this statement
ﬁ;:" E':"'mi I:'"“'E ey ?_'Srat fBFE-E“hTm il ) R, Sd/- Sd/- Sd/- is, in all material respect, true and correct and not misleading, whether by omission of any informiation or otherwise, and includes
B0 S8 O 1T (8256 LA N PRIl M el G T A : . . . all the information required to be disclosed by the TC under the Takeover Code.
for prowiding exit to the public shareholders of the Company, Subsequently, the BSE upon Mahendra Gulabdas Patel Munjal Mahendra Patel Shweta Samir Shah
satisfaction shall ramave the Company from DB, (“Acquirer 1") (“Acquirer 2") (“Acquirer 3") Place: Mumbal For the behall of Commiltee of Independent Directors of
e L 2 T
This PA s issued by for and on behalf of the Prmgi:{ « Signed by duly constituted Power of Attorney hoider, Mahendra Gulabdas Patel Date: June 25, 2018 Vishvprabha Trading le_tl:,t:,-'ﬂ
[Sudha Kankaria) Place : Mumbai Avni Shroft
Date ; June 25th, 2018 Acquirer - Member of Promoters and Promoter group of Date : . 26, 2018 -
Placs - Delhi Arlaint Tl Uikl a une FPHESSMAN Chairperson — Committea of Independent Direclors




